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" IN THE CENTRAL ADl'1INISTRATIVE 'IRIBUNAL, JAIP!JR BE!\CH 

JAIPUR 

O.A.510/93 Dt. of order: 1'7.9.93 

. Applicant . Raj Kamal Mala 

Vs. 

Union of India & Ors. . Respondents . 
. Counsel for applicant. . · Mr.J.K.Kaushik 

CORAM 

Hon'ble Mr.Justice D.L.Mehta, Vice Chairman 

Hon' ble Mr.O.P.Sharma, ~mber (Adm.). 

PER HON' BLE MR.JUSTICE D.L.MEHI'A, VICE CHAIRMAN. 

·Heard the learned counsel for the applicant 

and perused Annx.~-1 'dated 26.7.93. There wa~lle­

gation aga.inst the applicant about ~)..involvement 
in distilling the illicit liquor in his quarter. The 

applicant has accepted the above misconduct. The 

authorities decided to get the quarter vacated cnd 

issued a notice to the applicant to vacate the quarter 

within 10 days. Even in this order it has been men• 

tioned that appropriate action will be taken agains~ 

him to get the quarter vacated if he does not vacate. 

In fact, the respondents were liberal in taking this 
~ )k~ 

view and they taken -e--aev±ce that· the act of illicit 
l-. ).. 

distillation which had happened in the colony should 

not be made public and for this purpose "E-Re order has 

been passed to avoid further illicit distillation. 

Ordinarilly it is a cognisable offence and it was the 
Q. 

duty of the respondents to get ~ criminal case 
~ 

registered and they have violated the ~e only-to 

, 'd ~~b · · I h · ta th d avo~ puhl~c~ ty. n sue c ~rcums nces, . e or er 
L,.:. 

passed by the respondents cannot be said to be illegal 

and no relief can be granted to the aryplicant. The 

O.A. iildism~ssed. 

(O.P.S~) 
Member (A) • 
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